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12.00 hrs,
SHORT NOTICE QUESTION
Trme{raTTe Wiy
+
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AT WTH FTAEhN :
=5 Ho L O qw :
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Y %o TN W :
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o Jd RwTw gH :
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it farw gwre rrewt
Wt B0 wo gifEm :

w0 fwwrdf sie fgy W O
FATA FY  FHIT F g

(%) smagawgfs wrasw
HCHTT § FATHFARIIC aig | OF IAT
o (feed) aar 26 eww wew
AT w1, g fa §;

(w) =g Howgfs ggrasg
aorre & g gy Ffew ¥ ov @
war §; R

(m) afgg, a1 gad O H awEIT
# savfaf=m § 7

The Minister of Irrigation and Power
(Dx. K. k. Ran): (a) Yes; Sir.

(b) The Maharashtra Government
hawe written to the Ministny objecting:
to this proposal,

(c) The various aspects of the pro-
posal are under examination,
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oy vy fommit : 7o & wEATY
Y ¥ fafeg awal & o wd @
g SN @ §) wa sma g fe gt
% T AL Hoe e wETe T
SR AFTE F AW §HY FrEw wIar
g TR Gy w1 oY mwTe WA g
a9 ¥ ToTd, w5 AW AT Ay
1 @arer wrar ) Fargar wgw §
f dfaurm £ s 262 AT IEET
AT T ATy FrE R
TEf w4 forady sreeioaT wite s fineer
e g1 9T W T fgm & wyE
AdY qrY ¥ gEATY #T WTHET AT ¥
fodr g=r gromy ?

Dr. K. L. Rao: In India, we have
have very many rivers, but there are
only very few disputes about them.
In fact, at the moment, we have only
two cases, the Narmada and the
Krishna-Godavari. Under the article
mentioned by the hon. Member, we
have also passed an enactment called
the Inter-State River Disputes Act.
But we are not applying that so far in
the case of the Krishna-Godavari dis~
pute because we hope that it is much
desirable to settle this by negotiation
between the parties,

Mr. Speaker: Only day before yes-
terday we had discussed the Demands
of the Irrigation and Power Ministry.
I alloweq three Members each from
Maharashtra and Mysore of all
parties. ...

wan femd: & @ wgR W
#r e yawar g1 § e e
N ATy g @ e
SN ¥ W wgeE Tg g |

Mr. Speaker: I am only giving in-
formation. I am not stopping him
from asking questions. I am only
trying to say in advance that we had
a discussion about it, and the hon.
Minister was kind. enough to give all
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the participants a delicious dinner also
where too they discussed the matter
further. After all this, without
bringing heat into it, questions may
be asked. -

wt ae femd : ® 9 A @
T @R T 8 99w & g

qeT a1

FOUT F I w1 waTA B, A
FqrfrFT gaTe 1 TEH FATA FOE!
T FMAFT qA@ E W AT@ O
T & frar st gwd Ao A
T &1 T I w0 R
w3 71w FY FAY, IAF) WEA
@y gu WY S A F afd
T gaTdl B g w9 wied §, gad
fagar fases Y <am &, Ta @ WO A
A g ? foe gw @rm wwdwr
i FOE AvTgRaw @ Ty
Tg ST A WA, A e e g,
A W A9 FS 1§ FaSy
gfer % <o gu & Wt wEew & q@AT
g § e o dfaarr & o g
¥ osmaar § w47 IEET TSI S
2 wrEl w faaery ¥ 9y ome e
G aifs  gg wneT @R & ey
T g oA WR s oA @
amg ?

Dr. K. L. Rao: With regard to the
Narmada project, it is stated that the
Chief Ministers of Gujarat and
Madhya Pradesh have been discussing
the subject in g very cordia] atmos-
phere. It is expected they will come
to some agreement in the next few
months. We have actually been hop-
ing that they will do something about
it in August. So I expect that some
settlement will be arrived at in the
next two or three months,

Shri G. 8. Mishra: What s
eontribution? Delaying only!

your
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Dr. K. L. Rao: Our contribution 1s
that we gave them some suggestions
to settle the dispute about thils,

Shri G. S. Mishra: How many years
will you require?

Mr. Speaker: Order, order. This is
not the way to put a question, just
getting up and saying something.

Dr. K, L. Rao: T would not be able
to give the details. All that I can
say is that the formula has been sug-
gested as the basis of negotiations bet-
ween the two Chief Ministers. I
understand things are going on quite
smoothly and as soon as we hear
from them, whether they have agreed
or not, we will definitely take steps
to see that if it is not resolved by
negotiations, resort is had to the Inter-
State River Disputes Act as the
hon. Member has suggested. So far
as Krishna-Godavari is concerned. a
large number of projects has been
sanctioned in all the States. In the
case of Narmada, I must accept there
is retardation because projects have
not been started, but in the case of
Krishna-Godavari, a large number of
projects has been sanctioned, ang if
the hon. Finance Minister and Deputy
Prime Minister gives money, it will
still take at least another ten years
for them to be completed. 1 mean.
even if we find adequate finances, the
works sanctioned are so many. I
agree we should try to settle this so
that we can have a very smooth atmos-
phere in the country.

Mr. Speaker: There are 15 mames
here. T am bound to call one by one.
but all of them need not necessarily
put a question,

ot wh g owER ¥ wenr
#F gt & fomfad o wwer 1951 ¥
T mw ¥ 1951 % canfr
s X ow wxA faerf oy ) 3@ N
ag 77 @ §Y qrar ) fe 1961
Tt wiawe o fagfee gf ) oo
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WY FEET AT IT JAFT WA FIHTL
W HYL TN T a7 W 59
& faws waOw fear av ) & ST
wiga § fs 1 et feadew o
¢ I9%F AT W WA F) @A FA
#F  TE UKW FAA qAT FT
FETC Tt arfe qir §1 3w IE
TS &1 g% W1 Suw %8 @% !

Dr, K, L, Rao: It is not true that
the dispute started in 1951. In
19851 there was no dispute at all, The
dispute started after the linguistic
reorganisation of the States late in
1960. After that, my predecessor
Haflz Mohd. Ibrahim made a very
earnest effort. It ig after that that
the Gulati Commission was appointed,
and based on that the hon. Minister
laid a statement on the floor of the
House in March, 1963. After that
again the States concerned expressed
their dissatisfaction. That is why we
are now pursuing it further.

ot a SN ¥ w1 ¥ qE
# ag wgar angan g fx avnefs av
¥ Fgl oS v &2 grew
¢, I9 9 T HAT HE A T FT
a3eq 3@ & fag srar @ S < 8t
SEAT & oY TW T ¥ qEg ey (v 9
Ffar R Xwgm gfagmdany
¥ w1g g #Y 5 {5 a@w qar &
HEE TG ATE AT TG FTH AFE L
T FIF W G FT g5 wT
i@ g

M =X w2 qrex fyacgw o
gsa¥ a8 v fravgwr §:

“If it appears to the Govern-
ment of any State that g water
dispute with the Government of
another State has arisen or is
likely to arise by reason of the
fact that the interests of the State,
or of any of the inhabitants there-
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of, in the waterg of an inter-State
river or river valley have been or
are likely to be, affected pre-
judicially....”

TE_wiT A an Ewdt § feqmwrT &
g g feegaw =t fasmr

ST e #T AT 91 § qg fer
U

“Constitution of Tribunal—
When any request under section 3
is received from any State Gov-
ernment in respegt of any water
dispute and the Central Govern-
ment is of opinion that the water
dispute cannot be settled by
negotiations, the Centra] Govern-
ment shall, by notification in the
Official Gazette, constitute a
Water Disputes Tribunal for the
adjudication of the water dispute”

#1 faely ot Tow aoER A Wy & e
i g ¥ e otw owEey
€ WY wwEr § AR AT ag ot g
famA fe g & fraert ¥ fog
feoqae widtege fean s ?

¥ ag ot smA S g fe s

W T A A g e § W g

TATEE U fesgme | T A g@ R
s ok 1§ wfge & a8 ar
g

Dr. K. L. Rao; What the hon, Mem-
ber read also says that the Central
Government must be convinced that
it is not possible to arrive at a settle-
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ment by negotiations. Only then they
can go in for the tribunal. The mat-
ter is now being discussed at the
highest level and every effort is being
made in order to arrive at a very
good solution by mutual consultation.

Mr. Speaker: The other question
dbout Nagarjunasagar and Members
of Parliament staying there.

Dr. K. L. Rao: I agree with the hon.
Member that it is not correct to do so;
I shall write to them so that it is not
done next time the hon. Member goes
there,

Shri Muthyal Rao: In Maharashtra,
even g Minister has to pay about
Rs, 40 per day in Government Guest
House.

‘Shri J. 'H. Patel: The hon. Minister
has 'been in charge of this portfolio
for the last five or six years. He
gives water to Andhra Pradesh, but
not to Maharashtra or Mysore. In
view of the very backward state of
irrigation facilities in Mysore State,
will the Government of India give
special consideration to the claims of
Mysore.  According to the Inter-
State Water Disputes Act, even the
‘Centre iz bounq to gppoint a tribunal,
they have not done so. Will the
Centre at least now consider the de-
mands of Mysore State and allot more
‘water and stop the second phase of
the Nagarjunasagar dam?

Dr. K. L. Rao: I may tell the hon,
Member that since I assumed office
the amount of water allotted to pro-
jeets in Maharashtrg is 161 TMC and
for Mysore 130 TMC and for Andhra
Pradesh only 7 TMC; & is not even 70
as mistakenly assumed by some
people. These flgures will convince
the hon. Members whether any par-
tiality had been shown in regard to
these projects,

Shri J. H, Patel: In 1951 the alloca-
tion was 800 TMC for Andhra, 600
"fMC “for Maharashtra and 400 TMC
for 'Mysore. What about ‘that alloca-
‘tion?
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Br. K, L. Rao: That was done by
my hon. predecessor, Ibrahaim Sahib.
That was given on an ad hoc basis
taking into consideration various as-
pects that were placed before him.
With regard to Mysore, I may also say
that out of 600 TMC, the projects sanc-
tioned so far add upto 450 TMC, still
short by 150 TMC,

Shri K, Narayana Rao: May I know,
when the construction of Nagarjuna-
sagar project was sanctioned by the
Government of India, whether these
stages were envisaged earlier and
whether sanction was not given to the
entire construction, though you may
call it first, second, third and fourth
Stage, whether the totality of the
Nagarjunasagar project was envisag-
ed, and if so whether the present
objection to the construation of the
second phase by Maharashtra or
Mysore would be sustaineg at gl] in
the context of the earlier commitment
made to Andhra?

Dr. K. L, Rao: I would gnswer the
question rather in a way which will
give the whole answer in a direct
way, that is to say, that the hon.
Ibrahim ‘Sahib said that stage II of
the Nagarjunasagar project would be
sanctioned only in accordance with
the terms that had been laid down.
‘That is, after the possibility of diver-

‘sion from Godavari, the quantum and

the levels will be found -out by inves-
tigation, and in view of that, the
second stage of Nagarjunasagar will
not be sanctioned till that condition is
satisfied.

Shri Tenneti Viswanatham: Is it a
fact (a) that the designs of the Nagar-
junasagar dam were drawn in 1954,
finalised in 1958 and sanctioned in
1960 .and all through the designs were
made to maintain a water-level of
590 ft. and even today the same level
is sought to be maintained and there
is no thange in the design sought by
the Andhra Pradesh Government, and
(b) is it not g fact that 264 TMC of
water were specially allocated for the
Nagarjunasagar dam to cultivate 22
lakh acres ang if the radial gateways
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are not put up, you can have water
only for 10 lakh acres and not for 22
lakh acres, and therefore, these radial
gates are an absolute necessity and
they form part of the first stage itself?

Dr. K. L. Rao: For the first part of
the question, the gnswer is 'yes’; for
the second part also, ‘yes’. For tihe
third part of the question, whether
the gates are necessary in order to
utilise the water—264 TMC—that is
a subject which is under consideration
and that the second consists only of
extension of canals?

& TETIE T WIEH| T g AT
aeg T & fr wEweE & AwEn, g,
wrETady, ardt o7 wpadt ¥ S qiw
T 7t Ffawt fawadt &, 57 % &
gu ot foeel @ o=-adfa dami
¥ mgrae w1 5% ¥ g9 T@r &
o FEr F AT SE &I mWErIe
R Ty mewEr ag @ fowra
wr g fxs faoet o fanf &
AT F A AT gEW AWI aF uE §
o & w1 Agrasy A ag A fawy
®qH AMAT A &F wrw F A
& ? # gg s =g ¢ froagrasg
TN A AW A AAAATE, ITH
Fq¢ el e # e wfafen &
o} Fg1 ST q9-3dfE goET 7
AT w3WT F1 FW favy SR I A
faarc &1
Dr. K. L, Rao: With regard to power,
Maharashtra stands first in the coun-
try and Mysore also is fairly comfor-
table, and with the completion of the
Sharavati project, they will be in
quite a very good position. With re-
gard to irrigation projects, all the
projects for the third Five Year Plan;
given by the Maharashtra Govern-
ment have been ganctioned, and quite
a large number of projects have been
sanctioned for both Maharashtra end
Mysore. The only thing thet re-
mains js the question of implementing

them as quickly as possible and on
implementation, both these States will
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be in a much better position from
the irrigation point of view,

T U W) oA wAw ¥ e
dfegi #t =t ¥ wT o we W
e 74 & AT H AwwET g S A
T s &1 & | & a8 s wngar
ifs w wae ¥ 3y quwT T 8
uFT, a7 w0 wAr agrw  Fawew ¥
LRSI G U B
#r wr€ wifen 3T a1 g g
Fré  qrarfaeTo sqiyg ®GT |

Dr. K, L, Rao: I have already sub-
mitted that with the Chief Ministers’
report if an agreement is not reach-
ed, the steps suggested by the hon.
Member could be considered,

Shri Nath Pai: Sir, I can admire
the insatiable optimism of the hon,
Minister. To some of us who had
been in contact with him at that time,
he had been holding this spacious
assurance that he is on the verge of
reaching an agreed solution. Mr.
Speaker, you will agree that, like the
boundary dispute between the States,
the water dispute between the States
is a festering wound, and we should
not allow, I think, an unduly long rope
for this. May 1, therefore, know
from him, in view of the fact that
already you have given them a long
time to reach a solution and that the
process of the solution is vitiated by
the parochialism and local politics of
some of the leaders of the Congress
concerned, whether he will put a
time-limit for the process of negotia-
tion? May 1 know is there a time-
limit for the process of negotiation
after which the constitutional sanc-
tion will be applied? Or, is this pro-
cess o go on indefinitely till the
parochial demands are satisfled?

Dr, K. L. Rao: I agree with him
that we should settle this prob-
lem as quickly as possible. We would
like to put a limit on the length of
time, but 1 am afraid I would not be
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able to do it straightaway now, I
would have to think over the matter,
consult my senior colleagues and see
whether something can be done in
that direction,

Shri Hanumanthaiya; In view of
what the hon. member from Maha-
rashtra has said and the minister's
reply, I have to say that the minister
having been a civil servant for more
than 3 decades, is capable of taking
an objective view and I, therefore,
ask him whether it would be possi-
ple to determine the level of the
Nagarjunasagar project in harmony
with the rights of the States concern-
ed.

Dr, K. L. Rao: The water level is
not going to be raised by the gates,
because the designed water level will
be reached irrespective of the gates,
If the gate is not there, the water will
go down to the sea. Lf the gate is
there, it cannot hold back all the
water, but a portion of it can be held
back. The only question we are
examining is whether the 264 TMC
that has been allotied for the first
phase of Nagarjunasagar requires the
installation of gates or not. That is
the question we are examining first,
and whether the gates are to be instal-
led or not will depend on that.

Shri. Chengalraya Naidu: May 1
know what is the storage capacity of
water sanctioned for Maharashtra and
whether they have exceeded the
storage limit or not? Secondly, about
Nagarjunasagar it was said that they
have not yet sanctioned the provision
of gates. As an engineer, does he
think that it is fit not to provide gates
and if gates are not piovided, the en-
tire project may be washed away
when the flood comes?

Mr. Speaker: I do not think the
project will be washed away if there
are no gates.

Dr. K. L, Rao: No, Sir; it wil
not be washed away. About the first
part of his question, out of 400 TMC
allolted, the projects sanctioned so far
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for Maharashtra are 367 TMC, They
have reached the allotted amount very
nearly.

Shri H, N, Mukerjee: In view of
the absolutely paramount top priority
and urgency of food production being
increased, which Nagarjunasagar dam,
if the facilities for it are heightened
to the maximum extent, can make a
large contribution to, may I know
why these footling little matters
brought up by certain State Govern-
ments are being permitted by the
Central Government to impede the
work and why the minister is taking
a kind of apologetic attitude, in re-
gard to expediting the whole process
of utilising the Nagarjunasagar dam
with the maximum height and faci-
lities to help in the production
of foodgrains as a top priority matter?

Dr. K. L. Rao: It is not only food
production; we" have got to maintain
a smooth atmosphere in the country.
We are not increasing the height, It
is most important for us to remember
that by putting gates, we are not
increasing the height of the water,
but the water that is going down can
be stored in order to facilitate the
utilisation of the 264 TMC. That is
under consideration,

WRITTEN ANSWERS TO
QUESTIONS

Anmill.y Policies of Life Insurance
Corporation

*1116. Shri Jyotirmoy Basu:
Shri Umanath:
Shri B, K, Modak:
Shri C. K. Chakrapani:
Shri Bhagaban Das:

Will the Minister of Finance be
pleased to state:

(a) whether through the process of
surrenders of immediate annuity
policies of the Life Insurance Corpo-
ration in foreign countries, currencies
are being taken outside the country;

(b) if so, the details thereof;

(e) whether there is any indeven-
dent body to audit and check the Life





